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ONBLE MR AM SIVADAS, JUDICIAL MEMBER 

N.A, Kanakam, 
W/o. Purushothamafl, 
Part..time Svieeper, 
Office of the Postmaster General, 
'Cächin. 	. 	. 
(vadásseriparambu, S.R.M. Road., Kochi-682 018 4 

B Advocate Mr. M.R. Rajendran Nair 

Vs, 

The, Post Master General, 
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The Pirector of Postal Services, 
Central Region, Kochi. 

, ..Appi4cant 

-. 	 .. ..ResporUents 

By Advocate hr. R. Madanaz3, Plllai 

The application having been Mard. .cn 16.2.99. the 
Tribunal on the same day delivered the follow ing: 

ORDER 

The. apUcant seeks tq declare that the insistence of 

educational qualification of VII standard for ..e. purpose of 

regular1si..n g.her services is illegal and to,direct the respon 

dents to consider her for r4gqlarisation with ffc,t. rorn the 

initial date of appointment without insisting 

qualification and als9 in the alternative to direct the res-
1.

pondents to engage her as Lull time casual mazdoor within a 

time limit. 

2. 	When the O.A. was taken up, the learned counsel appearing 

for the applicant submitted that it is suffice to direct the 

first respondent to consider and pass a reasoned order on A7 

V 	 • . 2/... 

I 



representation dated 7.10,98 within a reasonable time. The 

/ 	 learned counsel appearing fr the respondents submitted that 

there is no objection in adopting such a course. 

Accordingly, the first respondent is directed to consider 

A7 representation of the applicant dated 7.10.98 and pass a 

reasoned order within three months from the date of the receipt 

of a copy of this order0 

The learned counsel appearing for the respondents undertakes 

to communicate a copy of this order along with a copy of the 

0.. to the respondents, 

O.A. is disposed of as above. No costs. 

Dated the 16th day of Fekruary,1999. 
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US T OF ANNXuRE 

1. 'Annexure A?: True copy of the representatjon dated 
10498 submitted by the applicant to the let 

respondent. 


